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ATTENDENCE CUM-ORDER SHEE'T OF THE HEARING OF MUMBAI BENCH OF
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Premier Auto Finance Ltd'

AMSY;ing & lnvestment Pvt Lt(1
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ORDER

TCP No. 39?/l&BP/NCLT/MB/MArV2017

For having Petitioner's Counsel leported as Form 5 has not yet been filed, he is

hereby directed to file Form 5 before 15 .07 .2017 , serye notice with intimation of next

date of hearing upon the Corporate Debtor. It is being further leminded that in case

he doesn't file Form 5 befote 15.07.2017, this case will get abated.

List this matter for further hearing on 04.08.2017.
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